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‘IN THE CENTRAL ADWIWISLRATIVE TRIBUNAL$ HYDERaBaD BENCH:

AT HYDERABAD.,

DaTE OF JUDGEMENT:

BETW EEN:

V.Gangadharacharyuliu .o applicant

La

3.

4,

Se

and

The Chuirman, Railway Board, New Delhi.

The General Manuger, S.C.RLY.

Secunderabad-371.

The Chiet Personnel Officer, S.C.Rly.
Secunderabad=-371L. .

The Divisional Railway Managex(BG)

S.C.RLy, Secunderwwmd—SVI.

The Sr.Electrical Engineer, (wornshons)
5.C. Ry, Lalaguda, Secunue;abad.

v B

.o Respondents.

COUNSEL FQR THE APPLICANT: SHRI V.udngadhdrachary?iu,
. P-in-]

CGUNSEL FOR THE RESPQMDENTS: SHRI H.R.Devruj, SC for RLys

CGORaMs
HON'BLE SHRI JUSTIGE V.NEFLaURI RaO, VICE CHaIRMAN

4

HON'BLE SHRI 4.8.G0RTHI  MEMBER (AUMN.)

COUTD suves
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JUDG E{ELT Dt: 5.6.95
(45 PER HON'BLE SHRI JUSTICE V.NEELADRI RaOTRVICE CHaIRMaN)

Heurd sShri V.Gungadharacharyudu, abplicant in !&
person and Shri.N.R.Devaraj, loarned standing counsel

for the respondents.

2, The applicant is working as Head Typist in the
office of R-4, He filedthis Oa pruying ror quashing

the order of R.4 in proceedings No:CP/121/admn/434,VGRDE.
dated 8.12.1994 rejecting his representation praying for

correction or his date of birth from 15.1.1943 to 19,10.1944,

3 Tue applicant submitted a representation dated -

45,1973 to R-5 praying for aliteration of his date of

birth from 15.1.1943 to 19.10,1944 for the reasors stated
therein. It was altered by R-5. But R-3, Chief Personnel
Officer, by his order dated 30.7.1976 had not accordsd
ex~post facto sanction to the Qrder of R-5 whereby his

date of birth was altered. It is stated by the applicant
that he was not informed about the fate his representations

of 1976 submitted to R2 and ®1.

4, Shri M.K.Seetharaman, a Senior Clerk in Railways
filed 0.8.N0.148/82 in court at Secunderabad praying
for mandatory injunction to the respondents therein to
accord ex-post facto sanction to the order of Senior
Electrical Engineer whereby the date of birth of Shri.

Seetharaman was al tered. The said suit was transferred

casned)
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to this Tribunal and registered as T.A No:1019/86

and it was allowed on 3.10.1988, Then R-3 accorded

the sanction on 19.6.1990 to the order pasmsed by

Senior Electrical Engineer aifering the date of bizrth

of Shri.M.K.Seetharaman. Then the applicant herein
submitted the representation dated 2.1.1991 to R-Z
requesting for extention of therbenefit of the Judgement
dated 3.10,1988 in T4 1019/86 to him (the applicant
herein) also. The same was rejected by the impugned

order dated 8.12.1994., It 1s assailed in this Ci.

Se The applicant kept quiet for about 15 jeafs
after the ex-~post facto sanction was not accorded to
the order of RB-5 passed in his favour. It is not
Just and proper to entertain such a stale claiﬁ. |
Hence, We are constrained to dismiss this OA even at

the admission stage.

6o $hm In the result, the CA is dismissed at the
admigsion stage. No costs,.
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To '
1.The Chairman, Rsilwgy Board, New Delhi.
o.The General Manager, S.C.Hly, Secunderabad-371.

3.The Chief Personnel Officer, S.C.HY,
Secunderabad-371.

4,The Divigional Railway Manager(BG)S.C.RLY, With Q'A
Sgeunderabad=371. ' copy

5,The Sr.Blectrical Engineer (Workshops) a
S.C.Rly.Lallaguda, Secunderabade.

'(~ 6.0ne copy to Mr.V.Gangadharacharyulu, Party-in-person,
0/0 Divl.HKLy.Managez (Mechanical ) (BG)S.C.Rly. Secunderabad=3'

7.0ne copy to Mr.N.R.Devraj, 3C for Hlys. CAT Hyd.
8.0ne copy to Library, CAT.Hyd.

9.0ne spare COpye.
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haty

V;Gangaggg;ac

And
The Chairman,

Railway Board,
New Delhi and

4 otherge V¢ Respondents
Respondents,
¢ g

‘ <
Petition £1]ed under Sec.22(3)(¢)
of the Central Administrative (
Zribunal Act 1985,

(.
Fileq on 20!?.1995
ﬁiled by ; The applicaﬁ%;
Bys ,

Sri;Y.V;dhakapatgy Rao
B.Sc., LM, Advocate

Counsel for the Appiicant






